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None appears for the Applicant;:nor

on
Deen mﬂfie/ behal £ ¢f the
N

any prayer has
Applicant sszeking adjournment of this d{rasar eld
case of 1996,In the said premises,cthis :')?';,_/
whigh relates to recruitment e¢f an ED3PM, is
dismissed for nenpresecution/default,

send le

el to the

)

coplies of this o
Applicant by regd.post, in the address given
in the C.A, Free co.ies Of this order be given

to learned Counsel feor both sides.




